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The following Bill was introduced in the Andhra Pradesh
Legislative Assembly on 24®™ March, 2023.

L. A. Bill No. 25 of 2023

AN ACT FURTHER TO AMEND THE AHDHRA PRADESH LOKAYUKTA ACT,
1983, -

Be it enacted by the Legislature of the State of Andhra Pradesh in the
Seventy fourth year of the Republic of india, as follows: -

i (1) This Act may be called the Andhra Pradesh Lokayukta (Amendment)
Act, 2023. ;

(2) it shall come into force on such date as the Government may, by
notification, appoint.

2 In the Andhra Pradesh Lokayukta Act, 1983, for clause (c) of proviso to
sub-section (1) of section 3, the following shall be substituted, namely,-

“(c) the Upa—Lokayukta shall be appointed from among
a retired District Judge or any Advocate who has had 25 years
of standing in the High Court, duly selected by the selection
Committee with the Chief Minister of the State as Chairperson;
the Speaker of the Legislative . Assembly; the Chairperson of
the Legislative Council and the Leader of the Opposition in the
Legislative Assembly as Members.”. :
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STATEMENT OF OBJECTS AND REASONS

sub-section (1) (c) of Section 3 of Andhra Pradesh Lokayukta Act,
1983 provides that the Upa-Lokayukta shall be appointed from among the
District Judges of Grade-1, out of a panel of five names forwarded by the
Chief Justice of the High Court of Andhra Pradesh. Thus, this clause has
provided for appointment of District Judges of Grade-1 who are in service.

After bifurcation of the State, the post of Upa-Lokayukta or
Upa-Lokayuktashas been vacant ill date due to non- availability of sufficient
number of District Judges Grade-1 suitable for the post of Upa-Lokayukta.

The Registrar of Lokayukta has, in-connection with éppointment of
Upa-Lokayukta, informed that there has been gradual increase in filing of
complaints by the public, and the Institution need to go through these
complaints in-detail and with detailed investigation. Hence, he has informed
that there is a need for filling up of the post of Upa-Lokayukta.

Further, as observed by the Registrar, Institution of Lokayukta in-
service District Judges Grade-| are not much available for appointment of :
Upa- Lokayukta, and the Hon'ble High Court has more number of pending
cases, hence would not in a position to spare the services of their District
Judges Grade-|. '

The proposed change to the method of appointment will enhance
the scope for availability of more number of suitable candidates for the
post of Upa -Lokayukta, hence the post could be filled up regularly without
keeping it vacant for ionger periods. ;

This decision will fulfill the need of the filling up of the post of
Upa-Lokayukta for meeting the increasing work load, thereby the rate of
disposal of the complaints in time and with more effectiveness and also
enhance the scope for availability of more number of suitable candidates
for filling up of the post of Upa-Lokayukta. The Institution of Lokayukta will
function with full strength in attending the cause of the public interest.

This Bill seeks effect to the above decision.

Y.S. Jagan Mohan Reddy
Chief Minister
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MEMORANDUM REGARDING DELEGATED LEGISLATION

Clause 1(2) of the Bill authorizes the Government to issue notification

in respect of the matters specified therein and generally to carry out the
purposes of the Act. "

As such the notification issued, which is intended to cover matters
mostly of the procedural in nature is to be laid on the table of the both,
houses of the State Legislature and mil be subject to any modifications
made by the Legislature,

The above provisions of the Bill regarding delegated legislation
are thus of normal type and mainly intended to cover matters of procedure.

Y.S. Jagan Mohan Reddy
Chief Minister
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MEMORANDUM UNDER RULE 95 OFTHE RULES OF PROCEDURE
AND CONDUCT OF BUSINESS IN THE ANDHRA PRADESH
LEGISLATIVE ASSEMBLY

The Andhra Pradesh Lokayukta (Amendment) Bill, 2023, after it is
passed by the Legislature of the State, may be submitted to the Governor
for his assent under article 200 of the Constitution of India.

Y.S. Jagan Mohan Reddy
Chief Minister

P. BALAKRISHNAMACHARYULU,
Secretary to State Legislature.
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